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IN THE CENTRAL ADMINISTRATIVE TRIBJUNAL, JAIsR BE‘\E@
JAIP IR, |

0.4,Nc.438/93 Dt. of order: 27.7.93

Bharosi Lal ) . : Arlicent
Vs,
U@ion of India & Ors, ! Respondents

Mr.Jas Raj

| Counsel for applicant.
CORAM

Hon'ble Mr.Justice D.L,Mehta, Vice Chairman
Hon'ble Mr.P.pP.Srivastava, Memder (Adm.)

PER HON' BLE MR.P,P.SRIVASTAVA, MEMBER (ADM.).

Applicant Bharosi 121, Chargeman, has come before
us with the prayer that orders Annexare :A-1 & A-2, my
be quashed and set aside and he should be given conse~

quential beneflts thereof. The mi3in voint raised by

" the learned counsel for the 4pplicant is that the

applicant is not resvonsible for the shortdage of

. Stores but the Store Clerk is responsible for he same.

He has &lso r2@ised the point that the charge of negli-
gence hds not been levied in the charge sheet. Ve have

heard the ledrned counsel for the anplicant and perused
: oY ’
the record. No processAgi procedurdal dafects have heen

pointed out by the learned counsel fcr the aopplicant.
In Annexure:A—Il,_the appelléte authprity hds recorded
that the anplicant wds posted as Chiargemdn and put
in-charge of Tool Room Store. He was dssigned no other
job. As such he cannot disclaim responsibility of whit
wds ha@»pening in the Tool Room Store. During D.~.R,

enquiry it has been »roved that nro undue pressure vas

put on him to extract admission of the chidrges. 1In

view of this admission of giilty, we find no force 1in

the 0.a. and the same 1is rejected, qjgz%ﬁ{;/

N\ (D.L.lehta)
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\ PI zmbgllf‘{r\grcn ) Vice Chairmen.
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